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B.K. Tyagi : applicant in person.

In this application under Sec. 19 of the
Administrative Tribunals act, 1985, the

applicant challenges the punishment imposed
on him vide order dated 21.6.2002 ( annex. 2)

By tne above impugned order a penalty of /-
compulsory retirement wéé imposed upon the

applicant. It is admitted by the ajplicant

that he has not preferred any appeal in this

Case. 1In terms ofISec. 20 of the Administrative
Tribunals Act, 1985, applicatinns are not to be
admitted unless departmental remedies are

exhausted. In tnis case remedy of appeal is
available to the applicant, which he has not

avalled of. In these circumstances we Consiger

that this application is pPremature and therefore

?ot Maintainable beiore this Tribﬁnal. The O.a
1ls accordingiy dismissed in limine. )
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